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IN THE CENTRAL ADMINISTRATIVE TRIXIJNAL 

AHMEDABAD BENCH 

O,A.No. 590/88 

DATE OF DEcISIoN 1-9-1992 

J. P. Pathak 

Shri. P. C. Master 

Versus 

Union of India & Others. 

Shri Akil 1<uresi-ij 

Petitioner 

Advocate for the Petitioner(s) 

Respondent 

Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. N.V.ishnan 	: Vice Chairman 

The Hon'ble Mr. R .0 .Bhatt 	 : Judicial Member 

Whether Reporters of local papers may be allowed to see the Judgement ? - 

To be referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy of the Judgement ? ' 

Whether it needs to be circulated to other Benches of the Tribunal? 



2 - 	 ci 
Shri JP.Pathak, 
66, Sumangal society, 
Behind Motor House, 
JMNAGAR - 361 008. 

Advocate ; Mr.P.C.Master ) 

Versus 

Union of India 
(process to he served 
txi upon 
the Secretary,, 
Central Board of Excise & Customs, 
Ministry of Finance.. 
Department of Revenue, 
North Block, 
NE,4 DELHI - 110001. 

The Collector of Customs and 
Central Excise, 
Ceflt±e Point Building, 
Raj :ot. 

( Advocate ; Mr.Akil Kureshi 

. . .Applicant 

. • ,Respondents. 

0RALJUD4ENT 

O.A.  NO. 590 OF 88 

Date; 01.09.1992. 

Per S 	Hon'ble Mr.R.C.Bhatt 	: Judicial Member 

Shri P.C.Master learned advocate for the 

applicant. Shri Akil Kureshi learned advocate for 

the respondents. 



1. 	This applicaticri is tiled by the applicant, 

aetired AsStt. Collector, Customs and Central Excise, 

RajkOt, seeking the relief for the declaratiOfl that 

the acticn Cr inaction on the part of the respondents 

in not giving him senior time scale from the date of 

promotiCfl i.e. 31st August 1980 cc in the alternative. 

from 1st September 1983, 	is unjust and illegal and 

further directing the respondents to give senior time  

scale to the applicant ai the post of Assistant 

collector. Customs and Cntra1 Excise from 31st August 

1980 cc in the alternative from 1st Septeer 1983 and 

to pay him all the differences in salary, allcwances 

and retital benefits and to fix his pensicri accordingly 

as if applicant was given senior tine scale of --

Rs.1100 - 1600 as prayed for. The respondents have 

filed detailed reply ccntrov'erting the allegaticns 

rtde against them in the app licaticn. 

2. 	At the time of hearing of this applicaticc, 

the lear fled A dv ocate $ of both the part I.es sub mit ted 

that this Applicaticxi can be disposed of as per the 

direction given in Office crder No.185/90 dated 25th 

cctober 1990 produced by respondents to-day. The lear - 

-ned Advocate,4 for the respondents submitted that the 

respondents have, in pursuance of the directions given 

in the decision of the F1c1'ble Supreme Cairt in case 

of A.K.chetterji and oth er $ Vs. union of India and ors. 

AIR 1991 Sc page 996, passed office order No.185/90 

dated 25th cctober 1990. The learned Advocate for the 

applicant submitted that as the applicant has a iready 

retired before he tiled this QA,, the questicn which 

remains to be decided is only the difference in salary, 



il1osiances arid retird 1 brefits und fixation of his 

Office Crder No.185/90. The pension acccd.rg to this  

adme cf thtE pp1lcant is shcn zt :Sr.NO.2 inAnne- 

xure I1I 	annexed to this fice order, which shs 

that the applicant's promotion Lo the 	grade of senict- 

tim-scale, in the Indian CustQns and Central Excise 

Se rv ices, Group 'Alt ctk effect from 31st August 1984. 

poth the jerned Advocates aoree that the applicant 

hou1d he given the benefit of pdy, ai1ances and 

the fixction of retiral hirefits on the basis of this 

cider. Hence, we pass the fo11 ad ing cider: 

OR DR 

3. 	The respondents are directed to pay the diffe- 

rence in s1ary, allowances and retiral benefits to the 

applicnt and alec to fix his pension ai the basis of 

his promotion to the Grade of senior time scale in the 
services 

Indian CustQis and Centrel ExciseL Grcup 'A' effective 

from 31st August 1984, as per the office Ltder No.185/0 

dated 25th Ctober 1990, passed by the respondents. 

The respondents are directed tC comply with these 

directicT-s withth eight weeks from the receipt of the 

der of this Tr ibunal. tpp1icat ion is di sposed oft 

accordingly. NC order as to COStS. 

( a.C.Bhatt  ) 	 ( N.V.yri&n4r1 ) 
ernber (J) 	 Vice airan• 


